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IN THE INCOME TAX APPELLATE TRIBUNAL
‘B’ BENCH, CHENNAI

# TA.R.TH. 0L, ATk &I TG A TH STIHA, oIl & haHeT

BEFORE SHRI N.R.S. GANESAN, JUDICIAL MEMBER AND
SHRI S. JAYARAMAN, ACCOUNTANT MEMBER

3TIHRY 379 H./ITA Nos.749 & 750/Chny/2018
freRoT a¥ / Assessment Years : 2008-09 & 2013-14

M/s RLD Hotels Pvt. Ltd.,

No.7, City Towers, 6" floor, The Income Tax Officer,
3'Y Cross Street, Kasturba Nagar, v. Corporate Ward 5(4) / 5(3),
Adyar, Chennai - 600 020. Chennai.
PAN : AACCR 5913 N
(3rdremef/Appellant) (wcadfi/Respondent)
3rdrereff/Appellant by : None
gcadi/Respondent by . Ms. R. Anitha, JCIT
geTars $T dr@/Date of Hearing : 24.07.2018

;Yo T ari@/Date of Pronouncement : 24.07.2018

AU /ORDER

PER N.R.S. GANESAN, JUDICIAL MEMBER:

Both the appeals of the assessee are directed against the
respective orders of the Commissioner of Income Tax (Appeals) -3,

Chennai and pertain to assessment years 2008-09 and 2013-14.

2. The Ld. representative for the assessee Shri S.
Lakshminarasimhan, by a letter dated 18.04.2018, informed the

Registry that the assessee has decided to withdraw both the



2 L.T.A. Nos.749 & 750/Chny/18

appeals. The Ld. Departmental Representative has no objection to
dismiss both the appeals of the assessee as withdrawn. In view of
the above, both the appeals of the assessee are dismissed as

withdrawn.

3. Order pronounced in the open court on 24" July, 2018 at

Chennai.

sd/- sd/-
(TH STITH) (UeA. 3. TH. IT0TL06T)

(S. Jayaraman) (N.R.S. Ganesan)
o@r ge&g/Accountant Member =R-e gexa/Judicial Member

Ye1s/Chennai,
festien/Dated, the 24™ July, 2018.

Kri.
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4. Principal CIT-5, Chennai
5. fasmefr gfaf=fe/DR

6. IS FISel/GF.




